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Shri  .(aganath  Rao  Under  the
)huggi  removal scheme the imple­
menting lgency will be the Municipal 
Corporation  I have had a series of 
meetings with *he Lt overnor and 
the Chief  Executive Councillor  It 
was suggested in that meeting by the 
Lt ovei nor and rightly so, that this 
work sho aid be entrusted to one single 
agency  We  are  considering  that 
question, whether the Delhi Municipal 
Corporation can do it or the  Delhi 
Administration can do it The Mayor 
of Delhi was absent m that meeting 
and therefore we could not take any 
decision  ery soon we will take  a 
decision

Shri Bal Raj Madhok. What about 
the othei part of my question’
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It is not possible for the government 
to give it for 2 lakhs people

WRITTEN ANSWERS TO 
UESTIONS

Enquiry against Shri Bhoothalingam, 
Former finance Secretary

•1286. Sin I 1. M. Boner jee:
SUil ladhn Limaye:
Kbit <(. S. gharma:

Shri Atal Biharl ajpayees 
Shri S. S. Kothari:
Shri Tajna Datt Bhanne:

Will the Minister of Finance  b» 
pleased to state

(a) whether the  former Finance 
Secretary, Shri S Bhoothalingam has. 
been  appointed  Director-eneral* 
National Council of Applied Econo­
mics Research, New Delhi,

(b) if so,  whether  an enquiry 
against him in connection with Amin 
Chand Pyare La' firm has been com­
pleted, and

(c) if not the reasons for  this 
appointment’

The Deputy Prime Minister  and. 
Minister of Finance (Shri   Morarjt 
Desai):-(a) Yes, Sir

(b) Since there has been no enquiry 
instituted against  Shn S Bhoothal- 
mgam I presume the reference is to- 
the Committee appointed to investi­
gate into transactions relating to the- 
Iron & Steel Ministry referred to­
rn the 50th and 56th reports of the 
Public Accounts Committee and also 
transactions concerning other parties 
to whom licences[permits were issur 
from  1961-62  onwards  No report 
has so far been submitted by this 
Committee

(c) The National Council of Applied 
Economic Research is a non- ovem- 
ment institution  and is competent,, 
under its Memorandum of Associa­
tion and rules, to appoint its office­
bearers including  the  Director- 
eneral

Fourth Flan of States

*1267. Shri D. N. Fatodla:
Shri C. C. Desal:
Shri D. C. Sharata:
Shri D. C. Shama:

Will the Minister of Planning  be 
pleased to state:   1

(a)   whether the outlays lor  tit* 
Fourth Plan have been finalised tgp 
all the States and
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(b) if ic, the broad details in res­
pect of the outlay of each State?

Hu Min Inter of Planning, Petroleum 
and Chemicals and Social Welfare 
(Shri Asoka Mehta): (a) and (b) The 
Fourth Five Year Plan ha8 not  yet 
been finalised  In November|Decem- 
ber, 1966, the Draft Fourth Five Year 
Flan of States was discussed and ex­
cept in case of West Bengal agreed 
conclusions regarding the Pldn out­
lays and Central assistance were ar­
rived at on a provisional basis  A. 
statement indicating the Plan out'ays 
as agreed to in these discussions is 
placed on the Table of the House

The Fourth Five Year Plan of States 
is further under review and when 
it is finalised, a final view will be 
taken about the States’ Fourth Plan 
outlays

Statements 

Fourth-Five Year Plan States

(Rs crorcs)

states Plan Outlay

t Andhra Pradesh 522

2 Assam 190

3. Bihar S45

4. ujsrst 46

5. Haryana 168

. Jammu & Kashmir 126

7. Kertlu 293
8. Madhya Pradeih 4S8

9. Madraj' 564

xo. Maharashtra 9 51

II. Mysore 4*i

12. Orisia 00

1  Pun ah 280

14. Rajasthan 33
15. Uttar Pnde*h 926

x6. West Bengal •

17. Nagaland 30

Re-organisation of Planning ComiaJs-
sion

•IMS. Shri ishwa Nath Pander: 
8hri K. Baraa:
Shri D. N. Patodia:
8hri irendrakumar Shah: 
Shri Bedabreta Barua:
8hri Y. A. Prasad:
Shri Parthasarthy:
Shri Sradhakar Supakar:

Will the Minister of Planning be 
pleased to refer to the reply given tv 
Unstarred uestion No 313 on  the 
25th May, 1967 and state

(a) whether overnment have con­
sidered  Anally the recommendations 
of the Administrative Reforms Com­
mission regarding the re-organisation 
of the Planning Commission, and

(b) if so, the resu t thereof7

The Minister of Planning, Petro­
leum and Chemicals and Social Wel­
fare (Shri Asoka Mehta):  (a)  and
(b)  Attention is invited to the State­
ment made by the Prime Minister in 
the Lok Sabha on the 17th July, 1967. 
regarding overnment decisions  on 
the Administrative Reforms Commis­
sion’s  recommendations relating  to 
the Planning Commission.

Fourth Plan Allocations to West 
Bengal

•1269. Shri K. Haidar: Will  the- 
Mimster of  Finance be pleased  to 
state

(a) whether it is a fact that  the 
Central overnment have not so far 
disbursed the sum of Rs 10 crores 
allotted to West Bengal in the first 
year of the Fourth Plan, which has 
affected the economy of the State 
and

(b) if so, the reasons therefor’

The Mfahtw of State ia the Wall- 
try of Finance (Shri K. C. Paul): (a
No, Sir.

Not ygc fjaaiiiĉ. (b)  Does not arise.




